
in th atter 496 of 3 Sa wat V/s M/s Medical 
Pollution Control Committee & Ors. on behalf of Respondent No.-8 

In the aforesaid matter, Shri Satyendra Rawat raised issue of violation of Bio-Medical 

Waste Management Rules, 2016 by the unit M/s Medical Pollution Control Committee located 

in the Village-Sewai at Khasra No. 84-85 in the block Etmadpur, Agra (UP), which falls under 

Taj Trapezium Zone (TTZ). 

It is submitted that as per the joint report submitted by Regional Officer, U.P. Pollution 

Control Board, Agra and Chief Town Planner (I/c), A.D.A./Nodal Officer, T.T.Z. Authority, 

Agra it is clear that the Bio-Medical Authorization granted to M/s Medical Pollution Control 

Committee, Khasra No. 84-85, Village-Sewai, Block-Etmadpur, Agra (UP) vide letter dated 

15.10.2004 (Annex.-1) was revoked by U.P. Pollution Control Board vide letter dated 

29.08.2005 (Annex.-2). Further, M/s Medical Pollution Control Committee, Khasra No. 84- 

85, Village-Sewai, Block-Etmadpur, Agra (UP) has submitted the Bio-Medical Authorization 

application on dated 11.11.2011, which was refused by U.P. Pollution Control Board on dated 

28.12.2011 (Annex.-3) and directed the unit to obtained Consent to Establish from U.P. 

Pollution Control Board before starting the construction work at the site in future. 

The direction were again issued by U.P. Pollution Control Board to obtained Consent to 

Establish from U.P.P.C.B. vide letter dated 23.03.2012 (Annex.-4) to M/s Medical Pollution 

Control Committee. Again authorization application dated 30.10.2016 of M/s Medical 
Pollution Control Committee, Khasra No. 84-85, Village-Sewai, Block-Etmadpur, Agra (UP) 

was refused by U.P. Pollution Control Board vide letter dated 10.01.2017 (Annex.-5) and was 

directed to comply with the directions issued vide letter dated 23.03.2012 for obtaining 

Consent to Establish before starting the construction work at the site in future. 

In compliance of the directions of Hon’ble N.G.T. order dated 13.12.2018 (Annex.-6) in 
O.A. No. 822 of 2017 Mahesh Chandra Sharma Vs. Union of India & Ors. M/s Medical 
Pollution Control Committee applied for N.O.C. / Clearance of TTZA. The issue was taken 
up in the 46™ meeting of Taj Trapezium Zone Pollution (Prevention & Control) Authority on 
dated 23.02.2019. It was decided in the meeting that a Committee should be constituted under 
the Chairmanship of Vice-Chairman, Agra Development Authority consisting Chief Medical 
Officer, Agra, Officer Incharge, Central Pollution Control Board, Agra and Regional Officer, 

U.P. Pollution Control Board, Agra as a member of the committee. The site was inspected on 

dated 16.05.2019 (Annex.-7) and report was submitted in the 47" meeting of T.T.Z. 

Authority on dated 10.06.2019. In which it is mentioned that during inspection the plant of 

M/s Medical Pollution Control Committee, Khasra No. 84-85, Village-Sewai, Block- 

Etmadpur, Agra (UP) was completely closed and Consent to Operate was not issued by U.P. 

Pollution Control Board. N.O.C. was issued by U.P. Pollution Control Board to the plant of 

439



~~ 

M/s Medical Pollution Control Committee, Khasra No. 84-85, Village-Sewai, Block- 
Etmadpur, Agra (UP) on dated 05.03.2004 (Annex.-8), which is valid for 05 years and 
presently not effective and it was recommended by the committee that since Hon’ble 
Supreme Court in its order dated 22.03.2018 in W.P.(C) No.13381/1984 (M.C. Mehta Vs. 
Union of India & Ors.) has directed to maintain status quo and ad-hoc moratorium imposed 
by MoEF&CC, Govt. of India, so decision was taken that no clearance should be issued to 
M/s Medical Pollution Control Committee, Khasra No. 84-85, Village-Sewai, Block- 
Etmadpur, Agra (UP) (Annex.-9). 

Again, M/s Medical Pollution Control Committee, Khasra No. 84-85, Village-Sewai, 
Block-Etmadpur, Agra (UP) gave representation on dated 18.12.2019 regarding permission of 
TTZA. The matter was put up in the 50" meeting of Taj Trapezium Zone Pollution 
(Prevention & Control) Authority on dated 24.12.2019. It was decided in the meeting that to 
put up the comprehensive report of the unit in the next meeting of TTZA (Annex.-10). Later 
on in the 51* meeting of TTZ Authority dated 29.02.2020 it was decided as per the Hon’ble 
Supreme Court order dated 06.12.2019 in W.P.(C) No.13381/1984 (M.C. Mehta Vs. Union of 
India & Ors.) matter should be referred to NEERI and CEC for their concurrence and opinion 
(Annex.-11). In the 55" meeting of TTZ Authority dated 16.12.2021, it was decided that 
action must be taken by M/s Medical Pollution Control Committee as per the Hon’ble 
Supreme Court order dated 08.12.2021 in W.P.(C) No.13381/ 1984 (M.C. Mehta Vs. Union 
of India & Ors.) (Annex.-12). 

No permission / clearance have been issued to M/s Medical Pollution Control 
Committee, Khasra No. 84-85, Village-Sewai, Block-Etmadpur, Agra (UP) by Taj Trapezium 
Zone Pollution (Prevention & Control) Authority. 

Chief own Planner (I/c), 
Agra Development Authority/ 

Ngdal Officer, 

T.T.Z. Authority,Agra

440



~a
 

" 

so 

=A Gem : ’ ° Bh ® Al kT Fe ey 

b ; ed ’ 3 ay { Ia , toate : © 2 LL R. / 4] tie nooelies os & och LS 
Vu, _—_ ~ iy oo sro 

M/S Medical Pollution Control Coinmittee, = P— a 
Khasra No. #4, 85, Sevai, Teh, Gtmapur. ca : 4° - 

Dist, Agra = EE 
Sub:' Authorization for operating Facility for (Collection Recaption, Storage, ‘Frepnpent, Transport = 

: und Disposal of Bio-Modionl Wastes) under the provisions of Bin-Mudical Waste) Rules. Co . 
1998 Amended Rule- 2000. so 

Sir, ; 

thorizagion is being issued subject as under;- 
! Filo number of authorization and dite Ol SSHG... ve. ee 5TH viv ariars ses see sermsesns 

® 2. M/8 Medical Pollution: Control Commities,  - Khas No. 84, 1s. Sova, “Toh, Bimadpur, w Eg 

N= Dist. Agra is hereby granted an authorization fo operalé a facility for collection, reception, 
storagg, transport and disposal of bio-medleal waste in the promises situated at Khasta No. 84, 
85, Sevai, Teh.Etmadpur, Dist. Agra. CL, 

3. This authorization shall be in force for a poiod of anc year fro the date or issue for trial . 
nd operations oo 

This authorization is subject to ie. conditions; stated below and to such oiling condiidisas, PY en, 
may be specified in the rules: for thet: Biiig: in Rh under the Envirsnipens (Prototiion) gr 

i Act, 1986. 

3) The authorization shall comply wilh ibvions of the a rtcio Act, 19i0iand A 
he rules made there under; + .. i J 

if) ‘The authortzationt or its ronewal-shall ‘bo sic for Inspection at. the: recs: of an officer” i 5 NER 
authorized by the prescribed authority. IS J . 

iii) The person authorized shall not reht,, long sill, Thahsfor ur otherwise transport the biasrsdical RR 
waste without prior permission ¢ oF theslit ogy. we 

iv) Any unauthorized change in personnci, cquipinent-or working ‘conditions 8s mentioned i in tho ; Fo To Eee 
application by the person authorized shall constitute & breach of his authorization, B 

v) It is duty of the authorized person to take prior permission of the.preseribed authority to wots 
® © down the facility. . 3 - | 

vi) Hospital waste vdrious catcgorics as mentioned in schedule-l. OF Bio-Medical Wasté + SE 
= , ule, 1998 (as- -amendod) shall be handled as por froatiment and disposal facilities mentioned | 

- said rules, wh oe ow 
g° vii) Bio-Medical Wastes p—— ns pes schodulo-ll . @ Bg» mise 

: viii) Schedule-1V (Rulé-6) shall be fully conppliod. : LL il .. 
ix) Anal report shall be submitted,in form-II regularly, 2 ; i : 
x} Compliance report of NOC, ssued vido letter dated 5132004, shall be: r— itn, a 

LUTE PH - month of issue of this letter, * 
%.) Proof of the land puschased, {eopy- af ropistry) cleaily stating ‘ari ore, -shatl be subiiitied 

within three months. * Cy E 
xii) The authorized agency must cnsiire “Tull compliance: of preseritiedt nds for treatment and? wt 

disposal.” 

ET 
Es Brad ard Floor, B-Block, Vibluly wang, 

2 omli Nagar, Lucknow - 226 010 
k0a31. 720828, 720681, 720601 yi 

Fax : 0528-720764 
i 4 a-mall info@uppeb.com 

© Wgb Site: SLES 

fer wa, prs ww, d-kems, Pyfr wos, 

FFE. TT. SR 2226 010 
THI 1831,720828, 720681, 720601 

L oe ol De 

LL38 Bes a =H * hh a at -¥ SLE h— 3 

“Please refer lo your application’ ditt] 21%. 0d, “Your application hos —_— -examited and Cen . wo 
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“xix) Shed in which Incincraidr arid Thermdclave have been installed 8’ qité- sini, Area oF the’ 

Copy to Regional Officer, U.P Pollution Control Board, Aligarh for information and necessary action, ’ ol” 

LJ 

& \ © . . i - ep . p bo 

xii) Emission analysis repo for incineation shall be seat within thive months ol issue afd hit esse 
" letter, : to : NEE “etn adees =. 

d Ruhl © 
dv al. 
fe, Spe: 

xiv) Congplete detajls of disposal of-wasts shams / medicines must bu sent separately, Rust ¥ 
x9) All other solid did Tiquid wastes which are not covered under Bio-mudical Wastes, 19098:muste, 

also be properly handle! and managed so tht no adverse impact on the" onvironient Yikes wo 
place, } g R Po. EL 

xvi) Every year stack atached to incinoshte shall be pot monitored ty Regional Office. Apra or'an wp 
~ ‘authorized lab approved byU,p,0,C.B. : N ~ xvii) Needle cutters shall be installed at all places segregated: waste shall bo treited: ity autoclave, 
shredder, chemical treatment and incinerate Alr (Pollution Control Systent altaclicd"o 
Jneinerato shall be in working-cendition and bu oporated all the time), Ces 

xviii) Remaining works for secured lind fill shall bo completed immediately. -Boundry/ fencing. 
shall also be provided in thio yematniby part. ; 

Shed needs to be increased: iin dwo-coursedfretuired. Cor : LAE 
xx) ~~ Temperature meters for primary and sceondary chambers. of incinerdtor needs roplicoment and calibration. = CY Do. Cem xxi) Complete details,” of ; the. ‘facility alongwith specification axid “capacity ‘of inglitiator, 

thermoclave cte.-cgititied by yainifchirer shall be submitted Within a motith"of issue "of this - + letter along With sect fients OF Hie manufacturer regirding performace of thi equipment,” . xxil) Automatic. recordifgh viento Bg instilled for incinerator was répotted t6 bo ude? fopaik, It shall be installed: 2 : y LT TU xxi) Provision “for iaHiBNIcS ibe Fecordlng * deviesy iol wills Aimutibieniii continuously monitor #nd record dates, tnic of day, load fdohti ition Atimbar ahd oporiiHE-<r a parameters throughout the: entire length of autoclave’ ihcrmoclave cyclo shall be dong within “ a moth of issuc of this letter, ov wk yg $5 xxiv) Validation test (spore testing and ronthss test for thermoctave shall: 1 peiforiiod rogidtly. Details rogarding this agdopted shiall bo sent within a onth,. Fe Be Se S02 
[oF godless is propusit.6"bi- provid ives Sinden: lity hls fist be dsitalled immodiately, EEE Php 

oF for Ciegor) 4 and 7 waste was although available at site Biit was 
"Shicddcr doos not appear to be of adcijisaite capacity and may “1 

xxv) Although coflegtion Tae] 
has not been installet ing 

xxvi) Manually operated Sh 
not installed. Manually opt 

+ Rot suffice, Electric motor operated shredder shall be installed immediately. 
xxvii). "Gas fired generator shall be installed immediately, PL Ce AT xxviii) -Stack Monitoring -Platforin and Ladder arc installed but “for safe_climbing. ladder péeds + © modification. and size of monitoring platform needs to Bo increased: Samo shall bd done. — - vithin a month-of issu of this fetter, . ~~ CL. NE . gn xdx) Novidtreated biémedical wasts shall be kept stored beyond a period-of 48 hours aftor its generation. If for any. reason it becomes necessary to stofe the waste beyond the predpribed © period, ipermission as per provisions of the BMW rules must bo obtained, | - <4 

ny 

. 
5° ve 

xxx) eated waste shall bo disposed off as per provisions of the BMW rulcs-only. . xxxi] “The list of members of COMWE shall bd sent to MLO. Lucknow and Agra every threo months fest list shall be sent within 15 days of stan of theifite: ’ © ie ow 
. : [X1 

’ Ce . © Yours faithfully. k . 
: C=" Nah i : {Dr CLS. Bhat) 

Member Secretary 

-~- 

dvinfniifial Engineer(Cirglg-f), 

- 

442



7 © past wy 

g Po =~’ UTTAR PRADESH POLLUTION CONTROL BOARD 

= EN aq. mest AFB Vee LL 
wn FS os Bowl A & =. hy 2 =Rs | 

w Data ..... 

dg / TERRE / fo wofiodliowlo /13 /00y, RI 
hic 

War ¥, 
: i IE . Ho HEH TET eid wi, ) \ 

» Caw Tr ho wa TE ST, Ee Se ey We, (Eo. 
MA wee, Prem arr Sr fi evar, Ri Sr sik § Sift ST : 

amine. 3 SUEUR 3g WRT SOR wal 3 Ww ¥ FE wR afta : 

) 2oreT TR} PRR &, vataver (uve) ffm, 95g PY GRY 9% F FREI §@ FEE —- 

gl : 

a: ama 9 Rif auRre # wHRe SwER wen do dfRwd NR 

Tee TRIE HAE, TE WH—cycy, Wag, THO Toe, foe SRT Bt 9 

@ NE BIsEeo /W— /AANRFE £98 /008, RAE ytooy ERT TIT 

fofrear are (Fo OF ww) Pre, tec guia Frm, ooo Ferd 

zr &g wed 3 9§ & fry witrmR = WR (re) far Er ol 

To RAs wyoy BN Yo WNTH TIE FRE BA, GET 

Seley, VTE, Ho THRE, Rel amr or wore freer AE @ afar 

grr far war | Fderor % ww wr ar 

9, Bo HSTa TREE FEE THA FY va SRR Taft FY we 3g a 

& J Br TF Wo THUR / Vi /IRIARET / 98 / 008, RFID L308 FRI 

ord FETA ST TA era fear mar or Swe IR Wi-to @ SgER FI 

fry oT al A 1 Uae W a El anh mid of fg weer aR A 

oq £1 Ror art or Gea sme ff wea wd ¥) 9 eR Ww 

Ho — « B wT TR REE 1 Fw of TE fear wr 81 en 

der aR dF A § Prk emai wr oF BY wl oF Iga TE 

foam mam | 

2 Ger ERT gRAREX WEFT v0 fro sd GR BH 8 Wg 

are EET BE B9 wa Od § | SPRY B AEE @ AFAR FRE 

Sar # START SIA SR TWAT B WF WR Agere HIRT Pl Ee WE 

Req wee, ge oe, d-=m, Bgl us, Picup Bhawan, 3rd Floor, 8-Black, Vibhuti Khar 

Awe SR, EES -226 010 Gomti Nagar, Lucknow - 226 0 

THY: 2720831, 2720828, 2720691, 2720681 Phone : 2720831, 2720828, 2720691, 27206 

SFr: 0522-2720764 
Fax : 0522-27207 

gag :info@uppcb.com 
a-mail : info@uppcb.cc 

#9 wge : www.uppcb.com 
Web Site : www.uppcb.ct 

443



A 

3 wa wr den Foe gon Ta Tn Pde 3 wa TAR ¥ 

fies de SER SET RT TT) $6 we ¥ saw & RFR ew 

STE BRAT TAT 6 ar Awe eB wi qUEEERT 9 89% IR 

of Fore wer ART BW SR TT ATE A 8 Sr Eg HR 

75 Ref weo=T g¢ &1 Filer & wa wed dm wr aE wa Rl + 

IENre URI TAT] SY AEE) Whe oH $1 

¢  &q Riftreal sRTE ? SFEIRT, WERV JAC 8g WENT ERI 

are gt AE TE & gor aw sire @ Re” § AW del 

art ged BE ew 8 un Tan Sh Rife gui @ TR 

AT A) ere TE UE TE oT Saw wg Rand of TE wr Wn ver gl 

freer © WE WE W eure ff wR AE ¥ Tha TE er Tm 

FAPRSE YE B WeRY 3g §X § X 0’ WES © ¥ wo fe ww 

fr vr Rie F aey wma ¥ sfnes Yr orl | ween § WIRES 9 

Tf & HAY, SYAR 9 FAR 7 Red wel rar Tar 

g, wen ¥ sPReY § seve aif Reid oY waver aun gi T 

RARE Rafer apver wt ud TE Ga FRR # AMG 9 SPER 
geht ore ad #1 IPE @ ued 3g wife eedlosle wR 9% 
A EEA $9 8 Ar WR Wey wen WE UAT TT] Sa oR ag WNT 
Br od aren A A Ref axaven «iff wi | Riga 9 Sefer save 
F WTF 9 DodloYo BT Sovlio Ae wenfley grr wr Fred fev & wT A 

*Srerer BT YANT fpr Sn sara wr Si Sodlovis A wftefew §1 Wwen 
RT GHodflodlo F YE wel @ IgER TRY WAvew @ wae TE ar Th 
| 

§ ig fulton smite & Svar 3g wel W dev, wniwe, sfReR, Ad 
aR 7 30 Ho $A RF of | Fert § Ro aril wie 
ZERRT 7 8B HRY FRE & wig Rife fl Ra wife wd & 
1 Weil | Sear gawker 3g Yala Send 3 Yow FET 3% uur oe 
WRT Roe oa) weve «dt Og E | HTEgR qe for oF Rem § wr q 
fposfio 21 Th wv wm wld Rem #1 wa & yoo Wo BY frown ¥ wg, 
Hex aT Wage wea ur wr] AE WT WE WW SAN-I 9 
ae TET ZR fds smire 37 ge i Prawor 7) oR 7 TARR 
@ Were @ TY 99g, BY WERT § SOG BRIT | 

6. HR EN AR § flr sma wir v3 od aileR wt er sues 
F181 fomar wr wer §) 

TF: Ro WTF IGT TERE AE, WEI WS—c¥,cy, GE, TE 
TaARyy, fer aFRT gw of fafa smfre (vem Ud sem) PRM, age 
FTE fra, ooo BH ETE WIRE] BT Goce BY Wa Riser aire B 
SUR ¥Y WIR SUR weve @1 Ware far or var 8 

444



aww: SUR da TRReRrlt 3 sr wre @ fer if hv Foftrer are (r= 9d worerT) PRM, 98s: aumieRe Ram, 000 B Fly ww AE Se ART BST Wd Swe af alt Rie # fo Awa are PHI FH, WHT GR—c,cy, Wi, To THIRTY, Riel Aer at AE afer TPG /HI-8 / RAED / 9 / 00k, Relics 94.90.08 ERT Sy fafrear afte fro vd gore) Prem, ate @ arrfa zie 3g Te ad B Pre ord wud RER Wwe mY Pre RY wn Bog 9b wim ww 8aBYY / WY / ART SRT /HotHotlowhiotlo 163 / 3004 Rais vooy grr SRO Farell =f fRfa = wr) : 
pi [+ DIY SARA MW Ref wis o1 wR Ho Mewwt TREE Fe SHE AR a 7 Ret Ao, EW IR RT TY Tg To Sere Pr 

oO Tos qf A Rd #1 afr sh ww wre gE 3) Rei won TF 4 Brie WR WR TY Renn § WF oye av Wo dwmey A wr BRR A or a wg ger ww wn wr sRa Re © Rare 3g df saw fod aT § FE gE wm ay de 

(I) TIER Ba Bw 3 Ser wn wdifde a Tw od 

31 ES ARR BA RAS 64 0y BW 093° Qo 7 ALY FY 
3° URE TT | Rim qts.0y Br Fag AR oT wo off yg” 
Ro WRIT TT Wf qgH 7 §| WRT Ae BY FRE Tew A vad 

(on ST ETT Sie ffir afi @ sree HvSRY vd gers wer der MR HITT §F WRT Rar ST Fr TOF shim 79 8) SRirex 
Wr 3g TR HR fie A wre @ wre DRE aR Reis soy BF RY gE Fler § we qr wien aii eb Frere BF 6 TYE aw TE uid wh 

av) Rie Jq.o4 Br Friar ¥F amet wo v1 ame Weer § TE wy 

445



Feri(gdodiosho) ot wg @ Hi 4 oN Rel gga wl Lig} 
TIERS § Wag We We # Sud amet $ emer wd 
8 [ere & fF wa wien aT HRP vrs SodtodsonRiaf 4% 
Rem #1 

4%) Rett soy or Plann 4 Tw mr mr 5 REE wr ei 
SST DT TA 3g wha Td RR war 8) wr v8 9 
TBI We AMRRT AE Wr Sr owe] we F win Se 
Yer Sa § sa gwd @ wo vow FR de wn tas ive 
%Y oF war WE wr dg 
3 ET SER Fo Tr fr Rie choy Bde weer Primm 
a, BW RA TY Arle A oft wren dE TE ew 8) Bi 
seen Ft A, arr fd Tr Prd Reis caso § antah oftt oF 
WB Td a en Pda AY Wee wee TEE wh TH WAT—-c8.cY, WHE, T8o TaARYT, Rem apr, @ fowg =f #1 PRISE BY BY BET 

om: Sa af oRRaRRE % or waren 3 fw F i River afire Ee vd gure) Frm, ass. geri from Reco F splay 9 ot 
ERT ved gu wwe aff vee aRde § So Wwe we Bet TRE i 
Tso, Wt TAR 9/200, fas 9490.08 RT She Ryfbear smfire EE vd wre) fam, Tec B IFT ZR Ag AF B Rw wd wed WRER BY Tere wie Pew Rear sm 2) 

— 

( Sto ¥o To Wee) 
He iw ufififte— 

q, At SRR, Soto srr Prt WE, ar a Ed wf sme FRAT 8g da 

e— 

il 

446



Ao Ser eqn tr 
. TERT HARR—84 Ud 85, 

© YR-aTs, TOISYR 
FT | 

fry: Trt Afewa av We, 2000 F Serf MER AIT oer 7) 

p 

wey, 
FU SRIF FATE A MRR ie vA Ro—11.11.2011 BT Hf oF wT 

FE | ave Sa wo Pie veg A @ Af ered, sr wR 9 fo-1s. 

11.2011 1 fmm Ta wen gr ar fF WWE WR 399 aR ER) Rew 8, wie 

Aft Tony i 1 aud omiEw UH ¥f sA-ARwE TEN gfe @ Ham 8g 

TReR # sa wih ww w® oF A wd -ARee MRE | 8 

& HRY SRR gfe PB Wee 31 wer TE) fa we §) 
Io: SRE aedf @ uRden § gel @1 MRR Wasa aria fur omer B 

Ton PrERm fran or & 5 als § Sev Sew we Wwe ded ord 

Fv Teal § oO) wn 3 © wen we fn wer sifted B11 5w wey Ff we 

Preife aR ames NO OY iT ew Td ar wife Eel wi ve a 
Tt I FT awa 2) 

Tad), 

TE 

Tr 
RRR: df Sfrerdl, So Wo SENT Frere re, SRI 3 wee we ar 

pra 3 fA 
7 bd je 

PF umaked Sadat infonmamen & grossly CCTM MSWCLL dou 

447



Hibwe wee we THE), WERT Ho-84 UH 85, TTT WE, TET THER, : 9) Frlerr ain wee 4 : : 

os ET St i rt eerste 0 Rg | 
far rar) Prior sre freee &- 

1. PRET 3 wr Sei vere ww wf Sue TE an dor wei ver oda 
me ERY wn eR ff eter 
TH | 

2 gd ¥ www vo-84 [I 85, WW ww, TENT-THRY, TEER § 
TEASE ie fete BRIE wenger }W WR qmmm B 
AID qF28552 / 4 / THosNoE0 / 19 fos Rete 05.03, 2004 & ERT S=mafeq waTor 

= Com TT THE WF 37600 / M4 / IAARD / 19 /04 RTE 15.10.2004 B FRI 0% 
a B fg wr wert wider fry fsar mar en 

3.9 @ five aR ymwm Fd wis 48455 / Wi—4 / arama / Bo 
“TAofowfiowfio / 73 / 2005 Reid 07.07.2005 B ERT BRT are Hifew feta fear 
TET ql UAIS UW 50090 / ¥-4 / IRIE / 0 THOYI0NT0%10 / 73 / 2005 
(Pn 20002005 ® gr fo Www weg wR wR @ ww ww 
37600 / 4 / 9rATA¥Hel / 19 /04 Rid 15.10.2004 “3S ERT Sh Rf sR 
fre vd wae) Pram, 1908 ® ari Ere #9 vs ad B rg wy Ted SRR 
BY Tester EW Pe far war an 

® ! Forleror Sime sree vd aves wad ag we we §) 

fy a wills 

448



z ab? . 

ar F, 
Blo fama FAR a, 

No AHH TRE TIES PAS), 

9, § wi, TE, 
. WEE —~ weo0 

fog ce are an we A doo wR ARE win wae smiRe 

HoxogEodlowse Hid MATER ema B. wd ¥ | CL 

SRE fv aT TF RARE-23.0420% BT HH TE =) Hq ITT 9A BT 

rafera # anda Sf Re TT 81) 59 Bh E-Afwmer BRifed Bgl § 99 BR N 

= qooy ¥ wer rman sr wa Fla Rew ww eA ama gRT Od I SWE 

corel wR ror Fra fd wr vg ae Rear on RAY A aRT a TA RAE. 

cot & gre odie aR FE Tn of i Rp WN we TR dae a dandy awh wh oA 

ie gr TY Bm Br dr Rann ee wR ¥ on SR wi WR, Wr 

i ord en Ed € a To A 3 vw ww ss oh sd Sen i 

a are ft dn Pf Sure Preen wen § @ wr ER 

are BRI A SEN WE Ev 

? aE 3 gd uF Tem-yw-toody/ Hy / 30m, REfm—3e 9309 @ gr RA WA Fit wT. 

sewer sper fr wen ghia BX , al 

Tae, 
vv 

{ aE 

Rf : ‘ d 
: ) ~~ 

Pa 

JU V————— Lu 4 Ch RT 

seas, Tet EAR SA STRNERY, SR BRIER, SIF ASE, STR | he 

oc 
w
p
 2

 

wEmaaw, fre SET 3, TES | 

Sir aired, Sovowgwer Fram a, ATRT BY AES FRAE § ARE | 

\L— 

DAGeneral. doc Font 
4 AE (Ey 

449



E ANNEXURE ft ) 

STR Tder yy Peg 
Hl RL RAS 

UTTAR PRADESH POLLUTION CO 

85. I~, eRe, 

TR — RC Mt . + Aig TO tie saggpg EY 3 rr 5 i go7ye- 3720430, 22002, T0885 =~ Aap i ; 

Phong: 652222 

i Hal] fo@pped.com bs 
Faxp 05227293, 

L 
Ax? 05227 

: ile 
as 

Ng TE Swipe, zon, 

bial); 

"a : 
; 

Web Site: WWb.oppct con 
cE fe 

{ 4 

. 

Fe, 

i 

450



Item No:44 * "Court No. 2 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI ' 

Original Application No. 822 of 2017 
(M.A. No. 1566/2017) 

In the matter of :- 

Mahesh Chandra Sharma Applicant(s) 

Versus - 

Union of India & Ors. Respondent(s) 

Date of hearing: 13.12.2018 

CORAM : 55 j 
HON'ELE MR. JUSTICE RAGHUVENDRA S, RATHORE, JUDICIAL MEMBER 
HON’BLE DR. SATYAWAN SINGH GARBYAL, EXPERT MEMBER 

For Applicant(s) Mr. Rahul Choudhary and Mr. 
: Sharon Mathew Advocates 

For Respondent(s) Mr.Pradeep Misra and Mr. 

- DaleepDhyani, Advocates for 

R-4 

Mr. Thakur Sumit, Advocate 
for R-1 =~ . 
Mr. Raj Panjwani, Sr. Advocate 
with Mr. Jalej Kumar, 

Advocate for R-9 
Mr. Gaurav Agarwal, Advocate 
for R-7.88 

Mr. Satish Kumar, Advocate 
for CPCB ’ 

ORDER 
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On request of both the sides, this original 

application .is being disposed .of with the following 3 

directions:- 

1. That respondent no,9- ‘M/s. Medical Pollution 

Control Committee shall approach respondent no.8- 

TTZ Authority, Agra and file an application for 

seeking their clearance in respect of projeet in 

question. The TTZ authority shall look into the 

application for clearance in accordance to law, but 

ot later. than one month from the receipt of the 

“Ty application. 

2.0n having obtained the clearance from TTZ 

Authority, Agra the respondent no.9 shall seek 

consent /authorization from UPPCB-respondent 

no.4 

ie 3. The UPPCB.is also to look into the status of another | 

unit relating % bio scdical waste ereatasont which sd 

was een as Dutt Batespeisey sua now it is been | 

renamed as M/s. IRR Enterprises. 

4. In case M/s JRR Enterprises does not possess the 

requisite m— approval fin teva Authority 

and other authorities, then PCE shall immediately 

proceed against it in accordance to law. 

Accordingly, Reg. Spplication nn. 822/2017 is 

dispose of,’ with no order ¢ as to cost. 
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M.A. No. 1666/2017 

a As the original application has been decided, the 

misc. application (1566/2017) does not survive and is 

dismissed, with no order as to cost. 

Raghuvendra S. Rathore, JM 

* Dr.Satyawan Singh Garbyal, EM 

December 13, 2018 ’ 
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Q 
ae “Gn ne oF both the. sides, this original doplication is being ‘disposed of with the .- 

oliowirg directions: 

1 ‘That’ ‘Tésfirdent, no.g- “Mis. Medical Pollution Control Coftumitins shal approach 
respondent no. 8 TTZ Authority, Agra and file. an application for seeking their 
: clearances in respect of project in question. The TTZ authority shall look into the 
application for clearance. in accordance to law, but not later than one month fiom 
the receipt of t the application. 

2. On having. obtained the clearance from TTZ' Adthority, Agra: the ‘respondent fey : fu : 
shall seek consent/4uthotization from UPPCB-respondént ho.4. 

3. The UPPCB is also to 160k Info the status of another unit relating: 1: bio meal 
waste treatment which was known as Dutt Srierprises and now it is been renamed 
as M/s JRR Enterprises. 

4 In case’ Mis: dJRR Enterprises does not es the requisite clearanee/ approval 
from -TTZ. Authority: and other authorities, then PCB shall immediately proceed 
against it in accordance to law. 

Accordingly, original, application No. 822 /2017 is dispose of, with no order as to cost.” 

Rei 07.01.2005" GY FS Cae gufrem 9 ym (Pare si fre) 
gee 9 Sf dom ok cS 3 7 Bi). % spurt Peg 
Fra ue TY Fn 

fick pg fav ger fret weir joo YS: rf 

bola nao iclie 
woo gyorg 9 ERT fo AIF diegEe wegiel wHES @) Consent to 

Operate (C.T.0.) SRT Tf Th 2 weva-alig, Sow YN Fda OE, awe 
grr Ho ARper dG BR NE a TAG Up28552 / 4 / THEN. / 19 / 04 
feiss 05.03.2004 (FeRTH—1) ERT Consent to Establish (C.T.E.) SY Ck ci iE 
05 aY & fog Or BRT §, goa AF wordy EE 

wii # Ses amen Sha Rife sfine fvare 3g Ao SlosmosTo ie 
fore yofdo we dWaifea 8, RY Sowo weer friar 91 ERT Consent to 
Operate (CT.0.) Wiai 8 Ud Sowo wgwwr fda 9 & uio-agees / doves] 
SiON / 10 far 05.02.2010 (Herd-2) ERT arifedoleT we fear mm 8, Wr 
vig af oF dy # | 

di wor Fr a ar Rev 7.032016 a Sy wf we aw 
Common treatment and disposal facilities (CETP, TSDF, Ewaste recycling, CBMWTF, effluent 
conveyance project, incinerator, solvent/ acid recovery plant, MSW sanitary land fill site) @I 
oe A arr <n a # 
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- Sototso Wir Bt dow Rie 20.02.2020 (514) 3 wrfaeq wT uy | 

1. That respondent no.o Ms. Polltion Control faspondent no.8 TTZ Authoily, Agra and file an application for gaa bn fwpctot pric nna. To 112 Shas the application for clearance in'sesandanco to law, but not I3ke¢ than ons month from the receipt of the application. 
2. On having obtained the clearance from TT2 

ro-9 shal ssck consentlauhorizstion from UPPCB-respondent no.4 
3 The UPPGCB is aiso to look info the status of another unt rafting to bio medical wasto treatment which was known as Dutt Enterprises: and now it Is 
4, n case Mis JRR Enterprises does not possess the requisite clearance/ approval from TTZ Authority and other authorities, then PCB shall immediately proceed against it in accordance to law. 
Accordingly, original application no. 82/2017 Is dispose of, with no order 3s fo cost.” Co 
4 Re re (9) wh 1500/1004 (ruse rn ve ify oy 
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i? Ts tic ue 4 
te oT Sng wae Sif 

“8. Leamad Xr liinon wpa RENE 
homes ro me Sort grtSotldnns wh 1 

Euan Trcctment Piste is Mace Wack Treatment Fac, an Wests bs 
Energy Plants ots. 
7. In light of the aforsmenitiaried amenities being crucial for seotiring basic ving 
conditions of TTZ's residents, we aie of the opinion that thera need not be any 

for granting clearances for the same. We are conscious of impediment hacessary 
tha fact that citizens have & fundsmental right to such essential ainenitias; and 
how counter-intuitively; not allowing construction of such basic infrastructure can 
Haelf create new polluting waste and threaten the environment. 

9. defo gp phoresis odor gt Jee 

within TTZ. Simultaneously, the State and offer statutory authorities are fres to 
consider requests or 180g ecoHendy oor politng industrial uns, eect 
fo them meticulously complying with environmental laws and ali norms/conditions 
laid down by this Court {including those in the main judgment of 30™ December 
1068). Concurrence with the Central Empowerment Commiftes and opinion of 
NEERI shall also be necessary before according such permission.” 

wR, av Ud weary aRede dae, ave weer, sd Reh $F eris-ge- 
11012 / 10 / 2015-81g Ri 13.12.2010 BINT A0EETS ~giad @ S90 Rw Reis 
08.122019 B on F as IF FI WRT FW gi Freq gem fea mr 8- 

“In this context, the undersigned is directed fo inform that in view of the directions 
passed by Hon'ble Supremé Court in the aforesaid matter, the decision taken 
during a meeting held on 08:09.2016 regarding ad-hoc monatdriom on expansion 
ns ligt. Serhiscmtaprtinity. ring. miei poate ries 
TIZ Authorky, stands revised to the extent that the project/activities in TTZ 
eligible as per the directions of the Hon'ble Supreme Court order dated 
08.12.2019 vole may bé& considered.” 
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ra STE Re 0a122010 BF RIE TU OT 5 RE Foe oY wa 
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ada § Re afer (Rife) wo 1881/1084 (geoeho dear =m afr die 
TREAT 7 9) PF SFO AOR ORT Status quo B We X aot Wo 103908/ 
EE TIS RS WI BTS 

7. ofl ff alist? allio dbatcil F Sac ENG 
conditions of TTZ's residents, we are of the opinion that there need not be any 
(PRE. ME OYSISFMPCIHUN SAA fo 1h gine. We are conscious of 
the fact that citizens have a fundamental right to such essential amenilies; and 
how counter-intuitively, not allowing construction of such basic infrastructure can - 
itself create new polluting waste and ration the o 
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